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Progress Report of the Joint Committee in the matter of Original 

Application No.101/2025; Pradeep Dahiya VersusMines and Geology & 

Ors. Respondent(s) in compliance to the orders of Hon’ble NGT dated 

04/04/2025. 

 

1.0. Background and the Directions of Hon’ble National Green Tribunal: 

The present matter is related to an original application (OA), wherein the 

Applicant has alleged that theRespondent No. 5- M/s Choudhary Transport 

Company, the project proponent has indulged in illegal mining in violation 

of environmental norms and in violation of the EC of conditions.  

It is mentioned in the Hon‟ble NGT Order dated 04/04/2025 that “Learned 

counsel for theApplicant has pointed out that the specific condition no. 7 of EC 

dated10.05.2024 is as under:- 

“xxxxxxxxx 

7. The PP shall provide only one exit and one entry to the MiningProject area 

and all the mining shall be dispatched through E-billing.” 

The following allegations have been levelled by the applicant: 

i. The applicant has alleged that in terms of the above condition the 

project proponent was required to provide only one entry and one exit 

to the mining project area but in the mining project area there as many 

as 4 entries and exit points. 

 

ii. It is further alleged that that from the other entry exit roads the 

transportation of illegally mined sand is being done. 

 

iii. A reference has also been made to the FIR filed on account of the illegal 

mining by the Respondent  to show that the Project Proponent the flow 
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of river Yamuna has been affected and the criminal proceedings have 

been initiated against the Respondent No. 5. 

It is also mentioned in the Hon‟ble NGT order dated 04/04/2025 that “He 

(Applicant) has submitted that Appeal No. 23/2025 has been filed by the 

Applicant challenging the EC but the present OA is confined to the violations 

of the conditions of EC. 

Hon’ble NGT while observing in its order dated 04/04/2025 (Annexure-1)  that 

“The OA raises substantial issue relating to compliance of environmental 

norms” has directed as follows: 

Para 06: Considering the seriousness of the allegation, we also deem it proper 

to form a joint Committee comprising the representative of the Member 

Secretary, CPCB, the Member Secretary, Haryana State Pollution Control 

Board, Regional Office, MOEF&CC, Chandigarh and District Magistrates, 

Karnal and Saharanpur. The District Magistrate Karnal willact as the Nodal 

Agency in the joint Committee. The joint Committee will visit the site, ascertain 

the extent of illegal extraction of sand by the Respondent No. 5 and extent of 

violation of EC condition and also suggest punitive and remedial measures. The 

joint Committee will submit the report before the Tribunal within eight weeks” 

2.0. Compliance of the Orders of Hon’ble National Green Tribunal: 

2.1. Constitution of the Joint Committee: 

In compliance to the orders of Hon‟ble NGT and based on the nominations 

received from concerned Ministries/Departments, a Joint Committee was 

constituted comprising of the  following members: 

I. Dr. Dharmendra Kumar Gupta, Director/Scientist „F‟, Regional 

Office, Chandigarh, Ministry of Environment, Forest and Climate 

Change (Nominated by MOEF & CC on 28.04.2025) 

2

561



 
 

II. Sh. Narender Sharma, Scientist „F‟, CPCB Regional Directorate, 

Chandigarh (Nominated by CPCB, New Delhi on 24.04.2025) 

III. Sh. Ashok Kumar, SDM, Indri, Karnal(Nominated by Deputy 

Commissioner, Karnal on 04.06.2025) 

IV. Miss. Sangeeta Raghav, SDM, Nakur, Uttar Pradesh ( She was later 

on replaced by Shri Salil Kumar Patel, ADM, Saharanpur, Uttar 

Pradesh due to her transfer) 

V. Er. Kamaljit Singh, EE, Regional Officer, HSPCB, Karnal. 

 

2.2. Meeting and Site Visit held on  

A Meeting of the Joint Committee was held on 13/06/2025 in the Office of 

SDM, Karnal followed by site visit. 

2.3. Findings of the Joint Committee: 

The applicant has raised the issues with regard to the following two mining 

leases granted to the project proponent: 

i. M/s Chaudhary Transport Company (Location:Chandraon Garhpur Tapu 

Block at Villages Chandraon, Grahpur Tapu & Kalsora, District Karnal, 

Haryana). 

 

ii. M/s Chaudhary Transport Company (Location: Villages Nangal North, 

Nangal South, Tatarpur & Kamalpur Gadian, District Karnal, Haryana). 

The Point-wise findings of the Joint Committee regarding the issues raised in 

the original application and Hon‟ble NGT Order are as follows: 

2.3.1. Multiple Entry and Exit Points of the Mining Lease: 

i. As per specific condition No. 7 of  Environmental Clearance (No. 

SEIAA/HR/2023/392 dated 10/05/2024 with validity of 01 year )granted 

to M/s Chaudhary Transport Company (Location:Chandraon 
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GarhpurTapu Block at Villages Chandraon, GrahpurTapu&Kalsora, 

District Karnal, Haryana) for an area of 94.35 ha : 

“The PP shall provide only one exit and one entry to the Mining Project 

area and all the mining shall be dispatched through E-billing.” 

The copy of the Environmental Clearance granted to the project 

proponent is attached as Annexure-2. 

ii. As per specific condition of Environmental Clearance: 

“Traffic management plan as submitted shall be implemented in letter 

and spirit. Apart, adetailed traffic management and traffic decongestion 

plan shall be drawn up to ensure thatthe current level of service of the 

roads within a 05 kms. radius of the project is marinated and improved 

upon after the implementation of the project. 

 

iii. Similarly, As per specific condition No. 7 of  Environmental Clearance 

(NoSEIAA/HR/2023/393dated 10/05/2024 with validity of 01 year ) 

granted to M/s Chaudhary Transport Company Location: Villages Nangal 

North, Nangal South, Tatarpur & KamalpurGadian, District Karnal, 

Haryana)for an area of 82.85 ha (56.53 ha area is free from restriction and 

it to be used for mining): 

 

“The PP shall provide only one exit and one entry to the Mining Project 

area and all the mining shall be dispatched through E-billing” 

 

The copy of the Environmental Clearance granted to the project 

proponent is attached as Annexure-3. 

 

iv. Examination of Traffic Route Map submitted to SEIAA by the Project 

Proponent (Annexure-4) shows that the project proponent has shown03 

entry/exist points for M/s Chaudhary Transport Company (Location: 
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Chandraon Garhpur Tapu Block at Villages Chandraon, GrahpurTapu & 

Kalsora, District Karnal, Haryana) and 01 entry/exit pointM/s 

Chaudhary Transport Company Location: Villages Nangal North, Nangal 

South, Tatarpur&KamalpurGadian, District Karnal, Haryana). 

 

v. In order to ascertain that if the mined material is being transported 

through these 03 entry exit points, the details of weigh bridges installed 

by the project proponent were obtained. As per details shared with the 

joint committee (Annexure-5), the project proponent has provided 07 

weigh bridges on the 03 entry/exist points for dispatching the material 

through e-billing in the Mining lease granted to M/s Chaudhary 

Transport Company (Location:Chandraon Garhpur Tapu Block at 

Villages Chandraon, Grahpur Tapu & Kalsora, District Karnal, Haryana). 

 

vi. All these weigh bridges have been registered with the Mining 

Department‟s E-Ravana portal. 

 

vii. Similarly,  as per details shared with the joint committee (Annexure-6), 

the project proponent has provided 03 weigh bridges on the 01 entry/exist 

dispatching the material through e-billing in the Mining lease granted 

toM/s Chaudhary Transport Company Location: Villages Nangal North, 

Nangal South, Tatarpur & Kamalpur Gadian, District Karnal, Haryana). 

 

viii. All these weigh bridges have been registered with the Mining 

Department‟s E-Ravana portal. 

 

ix. The Mining Officer was also consulted and it was confirmed by him 

multiple entry/exist points and weigh bridges are permitted.  

 

x. Enforcement and Mining Guidelines issued by Ministry of Environment, 

Forest and Climate Change in 2020 (Annexure-7) were also referred by 
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the Joint Committee regarding provisions for entry/exit points. These 

guidelines mention that “There shall be one entry and exit point provided 

for trucks/vehicles. The said entry point should have facilities as 

mentioned above. In case, it is necessary to have more than one 

entry/exit points, all such points shall have checkpoints with facilities as 

mentioned above (in the guidelines)” 

 

xi. As the mining activities were not going on at the time of site inspection, 

the project proponent was not observed using any other alternate route for 

transportation of material illegally without passing through the weigh 

bridges. 

The above facts indicates that while one condition of Environmental 

Clearance granted to the project proponent by SEIAA permits use of only one 

entry/exist points, whereas other condition of same Environmental Clearance 

makes it mandatory to implement “Traffic management plan as submitted be 

project proponent in letter and spirit”, which shows 03 entry/exist points. 

2.3.2. Violation of the Conditions of Environmental Clearance: 

 The Environmental Clearancehas been granted to the project proponent M/s 

Chaudhary Transport Company (Location:Chandraon Garhpur Tapu Block 

at Villages Chandraon, Grahpur Tapu & Kalsora, District Karnal, 

Haryana)videEC No.: SEIAA/HR/2023/392 dated 10.05.2024 was valid for 

one-year upto09/05/2025. This Environmental Clearance shall become 

operational only after receiving formal Forest Clearance (FC) under the 

provision of Forest Conservation Act, 1980, if applicable to the Project. 

 

 The Environmental Clearance has been granted to the project proponent M/s 

Chaudhary Transport Company (Location: Villages Nangal North, Nangal 

South, Tatarpur & Kamalpur Gadian, District Karnal, Haryana)vide EC No. 
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SEIAA/HR/2023/393 dated 10/05/2024 with validity of 

01yearupto09/05/2025.This Environmental Clearance shall become 

operational only after receiving formal Forest Clearance (FC) under the 

provision of Forest Conservation Act, 1980, if applicable to the Project. 

 

SEIAA has imposed various conditions in the environmental clearance granted 

to the project proponent. The Environmental Clearances granted to the project 

proponent has expired on 09/05/2025.The mining activities were not going on at 

the time of site inspection on 13/06/2025. The Joint Committee verified the 

compliance of those conditions of Environmental Clearance, which could be 

verified during mining activities not in operation.  

The Project Proponent was found to be violating the following key 

conditions of the Environmental Clearance at M/s Chaudhary Transport 

Company (Location:Chandraon Garhpur Tapu Block at Villages Chandraon, 

Grahpur Tapu & Kalsora, District Karnal, Haryana): 

i. The project proponent has prepared a green belt development plan, but 

during visit, PP failed to show the work carried out to develop block 

plantation in the nearby village, as specified in the Environmental 

Clearance.  

 

ii. The Project Proponent has deployed a single high-pressure water 

sprinkler; however, it was found to be insufficient for effectively covering 

the entire mining lease area. Dust generation due to wind was visibly 

noticeable in the area. 

 

iii. The Project Proponent has installed one bore-well but the permission for 

abstraction of ground water from Haryana State Ground Water Authority 

has not been obtained. 
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iv. The Greenbelt has yet to be developed as per 05-year plan submitted by 

the Project Proponent. The Project proponent was required to plant 2000 

trees in the first year and this condition has been partially complied with. 

The plantation has also not been done on both sides of the road to prevent 

dust spreading. 

 

v. The PP was required to construct the Pucca link roads connected to the 

main road at the mining site before the start of mining. However, this 

condition has not been complied with. 

vi. The PP was required to use mixed cannon water sprinklers for dust 

suppression instead of conventional sprinklers, for efficient dust 

suppression. However, no mixed cannon water sprinklers were observed 

at the site during inspection. 

 

vii. The PP was required to get the Wildlife Conservation Plan approved from 

the Competent Authority before the start of Mining Operations. However, 

no such plan approved by the competent authority was shared with the 

Joint Committee.  

 

viii. As per the condition of the Environmental Clearance: 

“The PP shall submit the scientific grid-based/drone-based 

replenishment study for the project site in the river bed within 1 year 

after the start of mining at the project site, for further extension of time 

period as per approved mining plan of the project.”However, no such 

study report was made available to the Joint Committee. 

 

ix. The project proponent has not provided online Ambient Air Quality 

Monitoring Stations and digital display board, as specified in the 

conditions of Environmental Clearance.  
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x. It was specified in the conditions of the Environmental Clearance that 

“Project Proponent shall regularly monitor and maintain records w.r.t. 

ground water level and quality in and around the mine lease by 

establishing a network of existing wells as well as new piezometer 

installations during the mining operation in consultation with Central 

Ground Water Authority/State Ground Water Department. The Report on 

changes in Ground water level and quality shall be submitted on six-

monthly basis to the Regional Office of the Ministry, CGWA and State 

Ground Water Department/State Pollution Control Board”.  

 

xi. It was specified in Noise and Vibration Monitoring and Prevention 

conditions of the Environmental Clearance that “The peak particle 

velocity at 500 m distance or within the nearest habitation, whichever is 

closer shall be monitored periodically as per applicable DGMS 

guidelines”The PP has not complied with this condition of Environmental 

Clearance. 

 

xii. As per condition of Environmental Clearance, “This Environmental 

Clearance shall become operational only after receiving formal Forest 

Clearance (FC) under the provision of Forest Conservation Act, 1980, if 

applicable to the Project.” The project Proponent is using the forest land 

for approach road, for which forest clearance is yet to be obtained.  The 

Range Forest Officer (RFO), Karnal has registered multiple forest offence 

reports (FOR) for unauthorized use of forest land for approach access to 

mining and submitted the report to DFO, Karnal for further action 

(Annexure-8), As per relevant document shared by the PP with the Joint 

Committee, the PP has applied for the forest clearance but the same is yet 

to be issued (Annexure-9). 
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The similar violations of the conditions of the environmental clearance were 

observed at the Mining Lease granted to M/s Chaudhary Transport Company 

(Location: Villages Nangal North, Nangal South, Tatarpur&KamalpurGadian, 

District Karnal, Haryana) vide EC No. SEIAA/HR/2023/393 dated 10/05/2024. 

2.3.3.  Illegal Mining beyond the mining lease: 

The following documents/details were requested by the Joint Committee from 

the Mining Department of UP and Haryana: 

i. The details of illegal mining alongwith copy of FIR filed by Mining 

Department, UP for the illegal mining as referred in the original 

application. 

 

ii. Copy of the action taken by the Mining Department, UP for the illegal 

mining reported in the FIR. 

 

iii. Details of the illegal mining activities reported to and the by the Mining 

Department in the UP area in and adjoining the mining lease area and 

action taken by the Mining Department, UP during last 05 years.The 

same is awaited as on 29/07/2025. 

 

iv. Details of the illegal mining activities reported to and the by the Mining 

Department in the Haryana area in and adjoining the mining lease area 

and action taken by the Mining Department, Haryana during last 05 

years. The same is awaited as on 29/07/2025. 

 

i. The HSPCB has written letters and communications on the behalf of Joint 

Committee to seek relevant information from concerned agencies and 

departments, the following information was sought from Mining Officer, 

Mines and Geology Department, Karnal and Panipat, Haryana- 
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a) Number of routes along with the entry-exit points approved for both 

the Mining site/projects mentioned above 

b) Number of routes along with the entry-exit points without weigh 

bridges for both the Mining site/projects mentioned above, if any. 

c) Cases of Illegal Mining in the adjacent/periphery areas of the  

Mining site/projects mentioned above 

 

The following documents were provided to the Joint Committee: 

1. Mining Department, Uttar Pradesh, submitted an A.T.R. where it is alleged 

that illegal mining has been carried out. Report from MO, UP, has been 

received on  dated-25.07.2025, Wherein he has intimated that M/s 

Chaudhary Transport Company, Location: Chandraon, Grahpur Tapu & 

Kalsora, District Karnal, District Karnal, Haryana  carried out illegal 

mining of approximately 9003.8 cubic meters of ordinary sand over an area 

of 6926 m² outside its approved mining lease area in the Yamuna upstream. 

2. M/s Chaudhary Transport Company, Location: Sand Mining Project, 

Villages Nangal North, Nangal South, Tatarpur & Kamalpur Gadian, 

District Karnal, Haryana ,carried out illegal mining of approximately 

14,828 m³ of ordinary sand outside its approved mining lease area in the 

Yamuna upstream. However, the JC is yet to examine and verify/validate it. 

The A.T.R is attached herewith (Annexure-10). 

 

3. Corresponding to this there’s an order from Hon’ble High Court,Uttar 

Pradesh where it is mentioned that (Annexure-11) 

 

“Considering the facts and circumstances of the case, as an interim 

measure, it is provided that until further orders, respondents are restrained 

to take any coercive action against the petitioners pursuant to the 

impugned FIR, subject to cooperation in the on-going investigation.” 
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4. Copy of the Seizure order for the illegal mining activities observed/reported 

on 06/06/2025 by Mines and Geology Department, Karnal and Panipat, 

Haryana. The seizure order mentions the details of the illegal mining 

vehicles seized by the Department, where project proponent was not 

involved; the copy of same is attached as Annexure-12. 

 

5. The Mines and Geology Department, Karnal and Panipat, Haryana has 

submitted that there‟s no illegal mining by the said PP. The same stands 

submitted by the S.D.M., Indri, Karnal. The copy of same is attached 

asAnnexure-13. 

The details with regard to illegal mining activities reported to and by the 

Mining Department, Haryana and UP in the lease area and the adjoining 

areas during last 05 years, to assess the extent of illegal mining happening in 

the area, are still awaited as on 29/07/2025. 

The Mining Inspector who was also present at the time of inspection had shown 

the area where illegal mining was reported by the Mining Department, UP to 

the Joint Committee.The Joint Committee observed the signs of mining 

activities outside the pillars installed to demarcate the mining lease, in the UP 

area. 

3.0. Conclusion and Suggestions for Remedial Measures: 

i. The record examined by the Joint Committee indicates that while one 

condition of Environmental Clearance granted to the project proponent 

by SEIAA permits use of only one entry/exist points, whereas other 

condition of same Environmental Clearance makes it mandatory to 

implement “Traffic management plan as submitted be project proponent 

in letter and spirit”, which shows 03 entry/exist points for the mining 

lease granted to M/s Chaudhary Transport Company for 

Location:ChandraonGarhpurTapu Block at Villages Chandraon, 
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GrahpurTapu & Kalsora, District Karnal, Haryana and 01entry exit 

point , although the Traffic and Transport Management plans 

proposed two entry exit points but the PP had maintained one 01 

entry exit points with three  approved weigh bridges maintained on 

same (one for entry and two of exits for the mining lease granted for 

the Location: Villages Nangal North, Nangal South, 

Tatarpur&KamalpurGadian, District Karnal, Haryana). 

 

ii. The project proponent has provided weigh bridges at the entry/exit points 

for transportation of the material with e-billing. Further, as the mining 

activities were not going on the day of inspection, the Joint Committee 

could not observe any other alternate route being used for illegally 

transporting the material without e-billing. 

 

iii. The Project Proponent was found violating various key conditions of the 

environmental clearance granted by SEIAA. In view of the fact that the 

environmental clearance granted to the project proponent has expired 

on 09/05/2025, it is recommended that the expansion of the  

environmental clearance shall be granted by the SEIAA after 

compliance of the conditions of previously granted environmental 

clearance. 

 

iv. The Joint Committee was informed by Regional Officer, HSPCB, Karnal 

on 28/07/2025 that on the basis of the recommendations of the Forest 

Department, Karnal, Haryana, vide their report No. FCA/1423 dated 

14.07.2025 (Annexure-14), the following action have been taken by 

Haryana State Pollution Control Board. 

 

 HSPCB has issued two Show Cause Notices, one to each site of M/s 

Chaudhary Transport Company, for Closure under Section 5-A of the 
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Environment (Protection) Act, 1986, along with Imposition of 

Environmental Compensation as per HSPCB‟s Environmental 

Compensation Policy and Imposition of Environmental Penalty under 

The Jan Vishwas (Amendment of Provisions) Act, 2023 for Violation 

of Environmental Clearance Stipulations Granted under EIA 

Notification, 2006 (as amended) stands issued, with a time frame of 15 

days. It was also informed by the Regional Officer, HPCB, Karnal that 

further action, would be taken on the receipt of replies or the expiry of 

the Show Cause Notices whichever is earlier. 

 

 The action by the Forest Department, Karnal is underway as reported 

by the Divisional Forest Officer, Karnal.  

 

iii. A report of the Environmental Clearance‟s compliance for M/s 

Chaudhary Transport Company (Location:Chandraon Garhpur Tapu 

Block at Villages Chandraon, Grahpur Tapu & Kalsora, District Karnal, 

Haryana) granted via No. SEIAA/HR/2023/392 dated 10/05/2024 with 

validity of 01 year is attached as Annexure-15. 

 

The photographs taken by the Joint Committee during site inspection are 

attached as Annexure-16 
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